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MR. CHAIRMAN: On behalf of this House and on my own behalf, I would
like to compliment the Chairman of this Ad hoc Committee, Shri Jairam Ramesh, and
the 14 Members, who, cutting across party lines, have served as Members of this
Committee, for their timely, exceptional and exemplary Report that they have given
to this House, 1 would be looking forward, at the earliest opportunity, to discussing

the Report and moving further.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: 1 have to inform Members that the Business Advisory
Committee, in its meeting held on the Ist of February, 2020, has allotted time for

Government Legislative and Other Business, as follows:-

Business Time Allotted

1. Discussion on the Motion of Thanks on the Twelve Hours
President's Address.

2. (General discussion on the Union Budget for 2020-21. Twelve Hours

3 Statutory Resolution seeking disapproval of the Two Hours
Insolvency and Bankruptcy Code (Amendment) {To be discussed
Ordinance, 2019 (No. 16 of 2019) promulgated by together).

the President on the 28th of December, 2019, admitted
in the names of Shri K. K. Ragesh and Dr. T.
Subbarami Reddy.

4 Consideration and passing of the Insolvency and
Bankruptey Code (Second Amendment)
Bill, 2019 - to replace an Ordinance.

5. Statutory Resolution seeking disapproval of the Two Hours
Mineral Laws (Amendment) Ordinance, 2020 (To be discussed
{(No. 1 of 2020y promulgated by the President on together)

the 10th of January, 2020, admitted in the names
of Shri K. K. Ragesh and Dr. T. Subbarami Reddy.

6. Consideration and passing of the Mineral Laws
{Amendment) Bill, 2020 - to replace an Ordinance.




6 Recommendations of the... [RATYA SABHA] .Advisory Committee

MR. CHAIRMAN: Hon. Members, I have received notices from Shri Ghulam
Nabi Azad, Shri Anand Sharma, Shri K.K. Ragesh, Shri T.K. Rangarajan, Shri Satish
Chandra Misra, Shri Derek O'Brien, Shri Elamaram Kareem and Shri Binoy Viswam,
under Rule 267, to discuss about the NPR, NRC following the Citizenship Amendment
Act. I have also received Calling Attention notices from Dr. Subramanian Swamy
and Shri R.K. Sinha on a related issue. 1 have gone through them and I have come
to the conclusion that there is no need to suspend the Business under Rule 267
and take up the discussion because there would be enough opportunities during
discussion on the President’s Address that is there before the House. Members can
raise their points of concern during the discussion on the Motion on the President's
Address. Also, in the President's Address itself, there is specific reference to the
Citizenship Amendment Act and related issues. Members can use that opportunity
and participate in the discussion, depending upon their parties' choice and also the
Members' willingness. That is why, as it was agreed upon in the BAC Meeting held
on last Saturday, a discussion on the Motion of Thanks on the President's Address
is listed for today and the discussion would continue for the next two days. This

has been discussed. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, this 1s an issue that cannot be taken
up during discussion on the President's Address. It is very important.

MR. CHAIRMAN: Please sitdown, Misraji. ... (lnterruptions)...
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MR. CHAIRMAN: Please, discuss. ...{Interruptions)... No, no. I will not permit.

..(Interruptions)... 1 will not permit. 1 will not permit. ... (Inierruptions)...
SHRI SATISH CHANDRA MISRA: Sir, this 1s very important. ... (lnterruptions)...

MR. CHAIRMAN: I have already given my ruling. There cannot be a
discussion after the ruling has been given. ...(Interruptions)... You have got enough
opportunity. ...(ITnterruptions)... The President's Address i1s also equally important.
..(Interruptions)...

I adjourn the House to meet at 12 o'clock.
The House then adjowrned af fourteen minutes past eleven of the clock.
The House reassembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair
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MR. DEPUTY CHAIRMAN: Question Hour. ...{Tnferruptions)... Question No.1.

...(Interruptions)...

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, notice under Rule 267 has
been given on NPR and NRC. ...(Interruptions)...
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